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21 TI-L CEN2RAL 4DM IN ITRAT IVE ir IBUNAL, CUITACK INCH 

-Pria A-oolicat LoNo6Qpo 
Cuttack this the 2nd day of April, 1997 

Jadurnafli Mishra 	 applicant (s) 

-VERSUb 

Union of Indial & 0trs 	 Respondent (s) 

(FcR INSTRUCT ICEs) 

1. Whether it be referred to reoorters or not ? 

2 • 	Whet he r it be c Ircu la ted to a 11 t he E nc hes of 
the Tribunal or not 

J t4Joi4 
(SOMNFJ 4Z4) 	 (K.Mc3eRSeL) 

VICE 	 CI-ki UUIft 
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CENTRAL DMIN ISTR*T iV TR IBUNL,CU1CI'. L JC 14 

g 
Cuttack this the 2nd day of April, 1997 

C U R it 

T]E HCUU IR *JUST ME K.N. G&RL, CUJN 

TH iiONUURBL Fi. LMNTH SCi, VJE-CI-NhN 

Jadurnani Mishra 
.D.E.P.M. Gudavelipader 

( under p.it of £ duty ) 
District: Phulbanj 

. S. 
	 Applicant 

By the Advocte: 
	

Mr .D .P.Dha la sarnant 

VERSUS... 

Unjo of India 
represented through 
Chief Postmaster General 
Gria Circle, 
Bhubane swar-.751001 

Director of Postal Services, 
- 	 trhamjr Region, 

Perirnir (Gm) - 760001 

Suerintendent of Post Lfics, 
Phulbanj Division 
Phulbanj - 762001 

ResDondents  

By the dv ocate: 	 Mr A shok Mohanty 
Sr.Standing Counsel 

(Central) 

... 

tRDR((.R4L) 

H'BLMR.JUST IC1 KoYl ei-~GARWii  

Heard Shri D.P.Dhlasamant, learned counsel for 

the applicant and Shri Ashok Mohanty, learned Senior 

Standing Counsel appearing for the Respondents. 



P. 	2 

Counter has been filed. With the consent of learned 

counsel for the parties this Apolication is finally 

heard and hercby decided. 

2. 	By oter dated 27.6.1994, the a)Y3licant was 

pit to off duty with immediate effect by the Superintendent 

of Post Offices, Phulbani flivision. s no charge sIet 

was served on the applicant for a  considerable time, 

he filed t he pre sent Original A  pplicat ion on 12 .8 • 1996 

praying for quashing the said order and for reinstaterrent 

with backwages. It appears that after service of notice 

of the said Original Application, the Respondents 

served the applicant with a charge sheet on 27.9.1996. 

30 	 The learned counsel for the applicant 

submitted that an inquirj into any alleged misconduct 

itself is required to be disposed of within 45 days 

as far as possible a 	ridec1 in paragraph3(D.G., 

Posts, Lr.No.294/90-() 1 Trg., dated the 26th 

July, 1990, reproduced in Swamy's Service Rules for 

s.D. Staff at page 54 of 1994 6th Edition),whereas 

the applicant has been kept on of f duty for more 

than a period  of  two pears and therefore, there was 

no justification for permitting the Respondents to,  

initiate or to conduct any inquiry into any allegation 

of misconduct after lapse of such a considerable 

period of time. 

4. 	The learned counsel for the Respondents 

-submitted that a serious charge of misappropriation 



to the tune of R.34,500/- is there against the applicant 

and therefore, it would not be just and proper to direct 

quashing of the inquiry proceed ing s only on the ground 

a f ore sa id • Hay ing given our anx iou s cons ide rat ion t 3 the 

rival contentions, we are of the view that this petJt ion 

may be disposed of by Permitting the Respondents to 

continue the inquiry init1.ted against the aplicant 

with the charge sheet dated 27.9.1996 with a direct ion 

t o cnpkte the inquiry posit lye ly within a period of 

t hree months from the date of rece ipt of a copy of 

this order. If the inquiry is not concluded within 

the period as aforesaid, the applicant shall imrcediatel 

be reinstated in service in accOrdan with law. 

5. 	The authority shall also consider desirability 

of payinq compensation/ex_gratia to the applicant f or 

the period of put of f duty if ha is exonerated frc 

the charge Or re in stated in t he manner af ore a Id. 

No costs. 
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